
didI 	IN THE CENTRAL ADMINISTRATIVE TRI:UNAL 
' 	

AHMEDABAD BENCH 

O.A. No. /51/93 	with 

N.A.St./118/93 

DATE OF DECISION 26-3-1993 

.0 .Kcikar 

hii A...Mehtt 

Versus 

Union of Inia & others 

14r.Akjl Kurshi 

Petitioner 

Advocate for the Petitioner(s) 

Respondent 

Advocate for the Respondent(s) 

CORAM: 

The Hon'ble Mr. F.C.Bhntt 	 : Judiciol Mrnber 

The Hon'ble Mr. V.RhaJc:. ishncn 	 • I4einbor 

I. Whether Reporters of local papers may be allowed to see the Judgemeni ? 
U  

To be referred to the Reporter or not? ' 

Whether their Lordsbips wish to see the fair copy of the Judgement ? '" 

Whether it needs to be circulated to other Benches of the Tribunal? " 



Shri S.C.Kakar, 

General Manager, Telecom District, 

thilt,$ervice, Residing at Surat. ...applicant 

(dvocate .'A Mr.A.M.Mehta) 

jt 
versus 

Union of India, through 

Secretary,Dept.of Telecom., 

$anchar Bhavan,20,Ashok Road, 

New Delhi. 

Chief General Manager, 

Telecom, Guja rat Circle, 

Khanpur, 

Ahmedabad, 

3, Shri A.K.Bhandari,Director, 

Sanchar Ehavan, 

D.O.T. New Delhi-hO 001. 

.. . .respond ants 

.. .resondents 

(Advocate : Mr.Akil Kureshi) 

ORAL ORDER 

0../61/93 with 

M.A. St ./118/93 

Date : 26-3-93 

Per L Hon' ble Mr.F.C.Bhatt 

Judicial MLmber 

Mr.A.M.Mehta for Mr.D.K.Tjwarj for 
the applicant. 

Mr.Akil Kureshi for,  the respondents. 



Mr.A.M.Mehta submits that the respondent no.3 

has Onow taken over charge at Surat. Hence, 

the applicant does not want to proceed 

further in this matter. Hence, OJ. is dismissed 

for want of prosecution. M.A. is disposed of 

earlier, 

(V • 	iKL LHNAN) 
	

(.c .BHATT) 

Admn. Member 
	 Judicial Member 

4 



Shri S.C.ICakar, 

General Manager, Telecom District, 

Adult,Service, Residing at Surat. 	..applicant 

(Advocate L Mr.A.M.Mehta) 

versus 

Union of India, through 

Secretary,Dept.of Telecom., 

Sanchar Bhavan,20,jho]ç Road, 
New Delhi. 

2. Chief General Manager, 

Telecom, GQjarat Circle, 
Khanpur, 
Abmedabad. 

3. Shri A.I(.Bhandari,Director, 

Sanchar Shavan, 
D.O.T. New Delhi-lb 001. 

.respondents 

.resporidents 

(Advocate : Mr.Akil Kureshi) 

ORAL ORDER 

0../61/93 with 

M.A.t ./118/93 

Date z 26-3-93 

Per I Hon'ble Mr.R.C.Bjiatt 

Judicial. Mmber 

Mr.A.M.Mehta for Mr.D.K.Tjwarj for 
the applicant. 

Mr .Akil Kureshi for the respondent. 



)6~ 	 - 3 

Mr,J.Ma4ehta submits that the respondent no.3 

has been taken over charge at Surat, Hence1 

the applicant does not want to proceed 

further in this matter, Hence1 O.A. is dismissed 

for want of prosecution. M.A. is disposed of 

earlier. 

W. 	DiicL IHNN) 	 (d.c .BHATT) 
Amn. Member 	 Jticia1 Member 
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CENTRAL ADMINISTRATIVE TRIBUNAL, DEL-1[ 

i1ication No. (/:) / ;/ 	 of 19 

. Transfet ApplicationNo. 	 Old WritJet.No......................... 

CERTIFICATE 

Certified that io further actiou is required to be taken and the casc is fit for coisigirneni to the Record 
Room (Decided) 

Dated: 

Crnintersigned. 

,q 	7 

Sec2t~-cer/Court Officer. 

r 
Siguature oT the Ieaitng 

Astant 
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